
 

beneficiaries has decreased by 40 

Per cent in Maharashtra itself. 

Why? I want an explanation on this 

from the hon. Minister. The ESI hos- 

pitals will have to be overhauled and 

probided more. facilities, modem medi- 

cines, etc. Otherwise, the workers will 

opt for private and government hos- 

pitals arid the very purpose of this 

scheme will be defeated. 

With  these observations  I   support 

the  amendments,  I  welcome the 
amendments. 

THE   VICE-CHAIRMAN (SHRI 
SATYA PRAKASH MALAVIYA): We 

will resume discussion on this     Bill 

* after the discussion on Private Mem- 

bers' Resolution is over at 5.00 P.M. 

The House is adjourned for lunch 

till 2.30 P.M. 

The House then adjourned 

for lunch at two minutes past 

one of the clock. 

The House reassembled at thirty- 

four minutes past two of the clock, 

The , Vice-Chairman (Sfcri Mirza 

Irahadbaig)  in the Chair. 

RESOLUTION REGARDING FORMU- 

LATION OF A COMPREHENSIVE! 

NATIONAL  WAGE POLICY BY 
GOVERNMENT. 

THE VICE-CHAIRMAN (SHRI 

MIRZA IRSHADBAIG): Now we 

shall take up the Resolution regarding 

formulation of a comprehensive Na- 

tional Wage Policy by Government. 

Shri P. N. Sukul. 

SHRI P. N. SUKUL (UTTAR PRA- 

DESH): Mr. Vice-Chairman, Sir, I 

move the following Resolution: 

"Having regard to the fact that 
although Government has enacted a 
number of (labour welfare laws. 
Keeping in view the Directice Prin- 
ciples of State Policy, yet the lot of 
working class, whether of organised 
or unorganised sector, has not 
shown much improvement with the 
changing time, this house is of op- 

inion that Government should 'nat- 
ionalise its 'Wage Policy' for secur- 
ring to all workers a living wage, as 
as directed in' article 43 of the Con- 
stitution and in pursuant thereof, 
formulate a comprehensive National 
Wage Policy, so that— 

(i) the bagic wage is linked with 

the Consumer Price Index; 

(ii) provision is made to ensure 
that periodical revisions of 
minimum ' wages, wherever 
these been fixed under the 
existing laws, take place re- 
gularly; 

(iii) with the rise in prices, pen- 
sion, gratuity, etc. payable to 
retired employees is raised in 
proportion to the rise in cost 
of living; 

(iv) region-wise disparity in 
minimum wages is reduced so 
as to contain labour exodus 
from one region to another; 

(v) the principle of equal pay for 
equal work is effectively im- 
plemented at all levels; 

(vi) minimum wages are so fixed 
»        as to ake the concept of the 

need based minimum wage as 
reality; 

(vii) bonus is paid to all workers 
at the min. .imum rate of 8.33 
per cent; and 

(viii) special provision is made to 
to provide employment oppor- 
tunities, to women, particu- 
larly from economically 'back- 
ward areas.' 

Mr. Vice-Chairman, Sit, it is indeed 
regrettable that despite a lapse of 40 
years since Independence and in spite 
of express provisions in the Constitu- 
tion under the Directive Principles, 
we have not' yet been able to evolve 
a National Wage Policy, and our fail- 
ure to do so has resulted in continued 
suffering   of   crores     and   crores   of 
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employees and workers as well as in 
a definite setback to the desired deve- 
lopment of harmonious industrial rela- 
tions so essential for the protection 
and promotion of a productivity cul- 
ture. 

Today the wage Policy in India is at 
the crossroads and the formulation of 
a National Wage Policy applicable to 
the whole nation has become a dire 
necessity for having the desfred 
growth not only in the industrial and 
public sectors but also in the a,gricul- 
tural sector. No doubt, formulation of 
a National Wake Policy is not an easy 
task in our country where erores and 
crores of people belong to the unor- 
ganised sector. What is unfortuante is 
that we have always adopted an ad 
hope poroach to wage revisions and 
payment of DA and bonus. This has 
led to an irrational wage structure re- 
sulting in under 'burden on industry 
and the State errhenuer. it has' also 
caused west heartburning among cer- 
tain sections of the toiling masses. 

Article 42 of the Constitution pro- 
vides: 

"The State shall make provision 

for securing just and humane 

condtions. of work.." 

Artcle 43 directs that: 

• "The State shall endavour to sec- 
ure, by suitable legislation or 
economic organisation or in 
any other way, to all workers 
agiicultural,  industrial or 
of otherwise. work, a living 
wage conditions of work en- 
sui Ing a decent standard of 
life* and full euioyment of 
leisure and social and cultural 
opportunities and. in particu- 
lar, the State shall endeavour 
to promote cottage industries 
on an individual or co-opera- 
tive basis in rural areas." 

A new article 43A has been added in 

the Constitution for securing workers' 

participation in the management of 
establishments or other organizations 
engaged in. any industry. Even in our 
Five-Year Plans stress has been laid 
on securing the legitimate dues of the 
worker. The First Five-Year- Plan 
stated that: 

"All wage adjustments should con- 
form with a broad principle of 
social policy and disparity of in- 
comes should be reduced to the 
utmost extent except when they 
are justified by differences in skill, 
training and experience men- 
tal and physical requirements, 
etc." 

The Second Plan adopted the policy 

of a socialist pattern of society and 

it was recognized therein that: 

"Creation of industrial democracy 

was a prerequisite for the es- 

tablishment of a socialist sO- 

city." 

* 
Therein it was laid down that the 
labour was to be given a fair wage 
by linking the wage icnrease with 
'increase in production. Tripartite 
wage boards were set up for settling 
wage disputes. 

The Third Plan followed the recom- 
mendations of the earlier Plans with 
respect to minimum wage flxatio.n 
reduction in disparities and wage 
dieffrentials etc.. but it emphasised 
the role of productivity for the first' 
time. Need-base was to be used four 
determining wages of workers. 

The Fourth Plan more or less reite- 
rated and emphasised the policy laid 
down in the earlier three Plans. 

The Fifth Plan emphasised the need 
for the furtherance of the objectives 
set forth under the Labour Policy in 
the earlier four Plans and stated that 
"raise in wages unrelated to producti- 
vity should be avoided in the interest 
of price stability.' 
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The Sixth Plan provided that "the 
level of minimum wage should be 
raised in such a manner that soon the 
concept of the need-base becomes a 
reality". It also stated that "the 
construction of a proper -cost of living 
index and the linkage of the wages to 
the index by an appropriate formula 
in all areas of wage employment is 
necessary for protection of. the real 
wages. 

The Seventh Plan stated that "an 

important aspect of. labour policy per- 

tains to the formulation of an appro- 

priate wage policy". 

As the period of the Seventh Plan 

is yet to be completed, I have brought 

this Resolution in consonance with its 

objective that an appropriate national 

wage policy must be formulated before 

the commencement of the next Five 

Year Plan. 

The basic objectives of wage policy 
are; A rise in' the levels of real 
incomes in consonance with the 
increase in productivity, protection of 
productive employment, improvement 
in skiils, sectoral shifts in desired 
directions and reduction in disparities 
as they help employment. 

The evaluation of a rational wage 
policy is, therefore, a mandate con- 
tained in the Constitution and its 
importance has been emphasised in 
our various Plan documents. 

It is true that it is an uphill task, 
particularly in an economy in transi- 

tion wedded to  democracy and socia- 
lism like  ours.      There  is  no   doubt 

that our  wages  are regulated,     but 
they  are      regulated in a haphazard 

manner.   Such a wage policy is yet 
to be evolved as may be consisting of 
(1)   a set of. mutually consistent and 

legitimate objections;  (2) scheme    of 
variables to be used to meet them, and 

(3)  machinery required for it. 

A comprehensive wage-income policy 
consistent with the objectives of our 
planned      development      hag  always 

remained an acamedic exercise during, 
the entire era of Planning.   The wage 
structure   abounds  in   disparities   dis- 
tortions and anomalies between    the 
Government, public and private sectors 
and within each sector itself.   Within 
the organised   industrial  sector  there 
are substantial    inter-industry    wage 
differentials for unskilled and    semi- 
skilled labour and within an industry 
there are marked occupational    wage 
differences.    Also for the occupations, 
there are marked inter-firm or inter- 
industrial  wage   differentials   in     the 
industry. The distortions in the wage 
structure   are   largely  due to  ad hoc 
approach followed in the past to the 
problems  of periodical  revision       of 
emoluments in public enterprises and 
in the organised private sector indus- 
tries. 

So far as the unorganised sector ia 
concerned,  it suffers from inadequate 
wages and irrational wage and income 
structure.    The fact remains that the 
concept of fair wages in spite of the 
tribunal awards remains imprecise and 
vague.   The present wage structure is 
following  a  lop-sided  pattern  and  is 
resulting  in   inequalities  and dissimi- 
larities.   They become a major source 
of dissatisfaction among workers which 
may cause loss of    morale, enhanced 
incidence   of  absenteeism  and labour 
turnover and adversely affect  indus- 
trial   climate.   It  is,  therefore, quite 
essential that wage policy should be 
so directed as not to encourage  dis- 
satisfaction amongst the workers. In a 
developing country like ours economic 
development     has    implications    for 
wage   policy  formulation.    It induces 
the working class to aspire for better 
living Standards.   A  realistic     wage 
policy assume added significance      in 
countries  like      India suffering from 
|   inequalities in income and wealth and 
i   inflation.   A     rational      wage  policy 
apart    from    reducing inter-industry, 
inter-regional disparities should main- 
tain a reasonable balance between the 
wage  and      non-wage incomes  in all 
I   sectors of the economy.   It should aim 
I    at improving the wages of poorly paid 
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aim* unorganised workers.   While con- 
trolling inflation, wage policy should 
be able to provide more employment 
opportunities.    In other words, provi- 
sion for fair wages should not be at   ' 
the expense of "creation of job oppor- 
tunities.   At present      the wages are      
left to be determined by the relative 
bargaining strength of employees and . 
employers.   Of  course,  collective  bar- 
gaining  can help improve the indus- 
trial relations      but      that is only a 
temporary solution and not a perma-   . 
nent  one.   Wage  Boards  also  do  not 
offer  a lasting solution to the labour 
problems.   We very  well  know  how 

Wage Boards have functioned in the 
past. The latest instance is of the 
Wage Board of Justice Bachchawat on 
the working journalists. Apart from 
the long time, it has taken to submit 
its report, the recommendations by it 
are also not satisfying to all. At least 
the newspaper proprietors are not 
prepared to implement the Wage 
and loss of mandays affecting the 
Board  Award.   An   important  factor 

which has contributed to the strides 
production is discontentment of 
workers arising out of the irrational 
wage structure whether they be factory 
workers, bank workers or even white- 
collared workers who are called salary 
earners such as doctors, government 
servants, teacher, etc Recently, the 
doctors went on strike and the crux 
of the problem was about non-practis- 
ing" allowance to be given to a junior 
doctor. That strike was prolonged 
and it ended not on the basis of any 
rationality but just on the basis Of 
some give and take,  doctors wanting 

• 
Rs. 900 and the Government giving 
them Rs. 300. Although it has estab- 
lished a temporary lull; that is not 
the end of the dispute. Such instan- 
ces of resort to agitational methods 
can be multiplied. The main reason 
for all these ills is our failure to 
evolve a rational wage policy at an 
All India level. Now, therefore, the 
time has come. Sir, to take some con- 
crete steps towards evolution of such 
a policy.   I   have enumerated  my 

Resolution   the   various   directions  it 
which   we  can  move  to begin  with. 
The concept 0f basic wage requires to 
be thoroughly studied in this context. 
A national wage policy ought to evolve 
appropriate   minimum wage  structure 
and it must also concern with all the 
sectors  of  the economy.   No country 
can claim to be socialist if it fails to 
.guarantee      minimum      wages     for 
workers  whether  in  agriculture      or 
industry,   The   country  should       lay 
down   a  general      national  minimum 
wage based on  an assessment of the 
essential   requirements   of   industrial 
Worker', family belonging to the lowest 
income  group.   In this context,  diffe 
rent terminologies     have  been  intro- 
duced.    They are;   (1)   The  Statutory 
Minimum Wage.   This  term owes its 
origin  t0  the provisions of the Mini- 
mum Wages Act of 1948.    (2)      the 
Basic Minimum Wage.   This term was 
used in awards and judicial pronoun- 
cements.     (3)   The   Minimum  Wage. 
(4) The Fair Wage and (5) The Living 
Wage.   The   last   three      terms  were 
used  in the report of the Committee 
on Fair Wages. The need-based mini- 
mum wage, this expression was pre- 
pared by the 15th session of the Indian 
Labour Conference held in July, 1957 
which stated that the minimum wage 
was need-based-   There are disparities 
between the      minimum  basic wages 
and allowances being paid in different 
industries  in the      organised sector. 
These disparities become even greater 
when we take into account the allow- 
ances like house rent, city compensa- 
tory,    uniform,      overtime   etc.   The 
minimum wages  fixed for the  same 
category of workers are different for 
different reasons.   The      Fourth Pay 
Commission had  submitted its report 
in   1985  in which it fixed the lowest 
basic pay for the Central Government 
staff    at Rs. 750/-      per month.   The 
minimum wage is required not merely 
for bare sustenance   of life  but  also 
for the preservation  of the  efficiency 
of  the  workers by providing a mea- 
sure  of medical and  other amenities. 
The   Committee   on  Fair   Wages   felt 
that while the      lower limit for fair 
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wage must obviously be the minimum 
wage, the upper limit was set by the 
capacity of the industry to pay.    The 
concept of living wage became all the 
more famous because of the Directive 
Principles   of  State  Policy,   contained 
in  the  Constitution.   It  is  reasonable 
to assume      that  the minimum wage 
should be need-based and should ensure 
the minimum human needs  of labour 
irrespective of any consideration. The 
minimum human needs can be speci- 
fid in terms of food, shelter, clothing 
and miscellaneous things.   If a worker 
does not get even the minimum wage, 
his efficiency will be greatly impaired 
and this will slowly and surely affect 
the interest of the industry as well as 
the  national, economy.   Non-payment 
of even the minimum" wage obviously 
implies (exploitation   of  labour.   Not 
only the  unorganised    labourers    get 
low wages but there are wage differ- 
ences      between      male   and  female 
workrs.   In the case of a sugar mill, 
the ' Labour Policy Tribunal observed 
and I quote; 

"Where there is no evidence that 
there women workers do less work 
than men 0r put in less hours of 
work, we "see no good reasons to 
make any distinction between male 
and female workers in matter of 
basic wages." 

'The  wide disparity  between the wa- 
ges  of  men  and  women  is primarily 
because of the belief that the latters' 
earnings  are only supplementary and 
•not supportive to the family income. 
This  fact  is  taken   advantage   of   by 
the     unscrupuious   ' employers     who 
make them slog for long hours for a 
pittance.      In  a     country    suffering 
from grinding poverty, ensuring effec- 
tive   implementation   of laws renting 
to   minimum  wages  assumes   import- 
ance.      The alarming growth in lab- 
our force particularly in the  unorga- 
nised sector  considerably reduces the 
bargaining power of labourers.      The 
employers, are therefore in a position 
to pay very low wages, less than the 

minimum wages to the workers. This 
is not a happy situation. It impliee 
exploitation of the worst type. The 
Government should therefore take 
positive steps to guarantee minimum 
wages to workers. It shoul encour- 
age trade unionism among workers 
particularly in the agricultural sector 
so as to minimise the exploitation of 
workers at the hands of the emplo- 
yers. 

Secondly,   no   time  should  be   lost 
in revising the basic wage in accord- 
ance with  the  rise  in   the  consumer 
price index."    There should be perio- 
dical review    of the minimum wage 
at a national level and no time should 
be lost in upgrading the same in the 
context of not only rise in prices but 
also as and when industries make pro- 
fits.       Every year, the    Government 
gives     incentives  to  the     industries 
though Budgetary methods but noth- 
ing is said about the   wages of the 
workers.      It is  high  time  that  we 
should  realise      that   workers   draw 
wages not because they do work, not 
because    they have to live     but be- 
cause as a national Policy,      which is 
.  wedded   to   soaialism,   workers   must 
get their dues.      Workers must also 
share   the prosperity of the  industry 
and the  gross national product.   The 
same applies to such benefits as pen- 
sion, gratuity etc.      Payabe to retir- 
ed employees of the Government.     It 
should        he raised in nioportion to 
the  rise     in the cost of living.      Of 
course,  the   Central  Government  has 
evolved a formula in accordance with 
the recommendations of the Pair Com- 
mission to neutralise the cost of living. 
However,       this  is       not   done       in 
■ many States.      As a result, there is 
agitation in many State? for establish- 
ing parity    .of remuneration with the 
corresponding  employees of the  Cen- 
tra1  Government.      The  Government 
should   give   careful  thought  to   this 
and   evolve   some   formula   so   as   to 
brinp  about parity   of pay-scales     of 
the same type of work being done by 
the   Central   Government   employees 
and the State Government employees. 
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ave already spoken about equal 
or equal work. Since women 
an important component of the 
uig force and since they bear a 
burden, special steps will have 
!■ taken to promote their welfare, 
i -  context  of     wages,  we must 

late policies relating to women 
1 , which seek to remove the 
d li i'i;es under which women work 
a- • rengthen their bargaining posi- 
ti inproye their wages and work- 
in iditions. It is true, Sir, that 
th • J .qual Kemueration Act was 
p; in   1976.      This Act provides 
tor payment of equal remuneration to 
men mid women for the same work 
or work of similar nature and for 
production of discrimination on the 
ground of sex against women in mat- 
ters i imployment. However, the 
impmntation of the Act leaves 
much ;of be desired. Women works 
kers getting less than the amount 
given their    counterparts for  the 
Same work. . What is worse, they 
have . suffer not only wage discri- 
mina but also to meekly put up 
with ' I Tied payment, unexplained 
whim ;i.} sexual exploitation in the 
unorg .■■> ,1 sector. Even the Act 
has i • ■;. lied on paper for the last 
raore ■ decade.     A comprehen- 
sive : on    the Act was under- 
taken ''ie College of Social Work, 
Hvder That  study     revealed 
that t • '- discrimination against 
women i;i fact, on the increase in 
every1 organised      establishment. 
Added ' the widespread illiteracy 
and ig <• of the Act among wo- 
men nv •(   all the more easy for 
the  em r*   to,exploit  them  with 
imnu'iii the study  revealed that 
payment nequal wages is a part 
of the       discrimination     ag- 
ainst wc the work place.     The 
wages killed   women     range 
between • cent and 75 oer cent 
of unsku males.      Further, that 
study  that, for agricultural 
abour to and women are paid 
Werenti- -r.es   for  identical   ooe- 
atiotjs v.-" - average earning.? of 
ie femal rker coming to     two- 

thirds of the average earnings of the 
male worker, . So far as the con- 
struction industry is concerned, Sir, 
where there is a large number of wo- 
men employed as contract labourers, 
the study observed, that the average 
daily wage of a woman worker is 
just Us. 10.07 as against Rs. 13.91 
of the male worker. It is, therefore, 
quite essential that the Act is given 
a fresh look and more teeth are pro- 
vided to the Act so that this welfare 
measure tor women does not remain 
on paper. As tor women labour, 
they have to be given spe- 
cial recognition and provid-ed 
with requisite facilities tor bring- 
ing them into the mainstream of 
economic growth. Now that we are ■ 
reserving 30 per cent, of seats for 
women in panchayati raj institutions, 
the need for absorption of more wo- 
men in employment sector and promo- 
tion in their career in the employ- 
ment market is very essential and 
urgent. ' This is more so in back- 
ward areas. The major task in this 
regard appears to be: 

(1) to treat -women as one specific 
target group in all rural develop- 
ment programmes; 

(2) to ensure that in all develop- 
ment programmes women have a 
representation; 

(3) to increase women participa- 
tion in trade-unions and in decision- 

( making;  and 

(4) to improve and hence enlarge 
the scope of the existing ^gislations 
for women workers. 

So far  as bonus  is concerned, Sir, 
there  is now no  going   back  On  the 
issue.      We  have  enacted  a   law  to 

compulsorilv    pay     bonus.   Yet  con- 
bicts arise tor     payment of     bonus. 

pM ■   Bonus and  dearness allow- 
•  - ance are the direct consequ 

ences of the- irrational   or f aulay me- 
thods of   wage   fixation.     It is true 



 

[Shri P. N. Sukul] 

that it is necessary to pay more at- 
tention to payment of fair wages than 
to payment of bonus in our country 
because of the prevailing low wage 
levels. Once the wage anomalies 
are removed through appropriate 
wage policies, the bonus would be 
delinked from wages and there may 
then be no need for a minimum bonus. 
But I don't think such a time will 
come very soon. 

again s0 for as the organised sector 
is concerned, the payment of bonus 
is ensured but the benefits of bonus 
reach only a small percentage of the 
labour force in that sector. The in- 
terests of those working in the unor- 
ganised sector cannot be ignored. It 
a higher rate of bonus to workers 
in the organised sector leads to infla- 
tion, the workers in the unorganised 
sector, besides being denied the bene- 
fits of bonus, will have t0 face 
the problem of rising prices. Some 
long-term solutions should, therefore, 
be found and it should be ensured 
that persons working in the unorganis 
ed sector also get bonus as those in 
the organised sector. As I said at the 
beginning, it is a dilemma as to what 
a rational Or national wage policy 
should be. It could be applied as a 
prominent feature of our develop- 
mental strategy. About 15 years 
ago the Planning Commission had 
appointed a Committee on Wage Po 
licy under the chairmanship of one 
of its members, Shri S. Chakravarti. 
The report of that Committee, has 
perhaps never seen the light of the 
day. However, I gather that the 
Committee is reported to have set out 
the following objectives of a wage 
policy: 

(1) To ensure minimum wages 
not less than the poverty' line in 
the interests of the health and effici- 
ency of workers; 

(2) To ensure t0 -workers and em- 
plovees a due share in the fruits of 
work; 

(3) To rationalise inter-occupa- 
tioaal,    inter-industrial    and inter- 

regional wage differentials and re- 
duce disparities in a phased man- 
ner; 

(4) To eliminate progressively 
unjustified Wage differential bet 
ween the organised and the unor- 
ganised sectors; 

. 

(5) To compensate workers'and 
employees for exceptional hazards 
to health and life involved in cer- 
tain occupations or other exceptional 
disadvantages such as temporary 
term tenure and remote or back- 
ward location; 

(6) To compensate workers and 
employees t0 an appropriate degree 
for the rise in the cost of living; 

(7) To avoid pushing up wage 
levels as would encourage substitu- 
tion of capital for labour or reduce 
the overall demand for labour; 

(8) To provide incentives for 
higher productivity and acquisition 
of skills; 

(?) To reduce wage disputes to 
the minimum and thus contribute 
to healthy industrial relations; 

(10) To promote vertical and sap- 
tial mobility of labour; 

(11) To eliminate malpractices in 
the payment of wages. For achie- 
ving these objectives a national 
wage structure has to be evolved 
which involves the working out of 
a graded structure based on skill 
differences and fixation of wages for 
each grade. The total wages re- 
ceived by a worker in this struc- 
ture will comprise: 

(1) A minimum wage; 

(2) A skill differential; 

(3) Compensation for excer 
tional hazards and disadvantage 
in  an employment; 

.    (4) Growth evident; 

(5) Dearr.ass allowance: 

(6) Share in profits 
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It is in this light, therefore, that the 
time has come for a thorough exa- 
mination of the concept of wage 
structure applicable at the national 
level in order to end exploitation of 
labourers and encourage productivity 
amongst them and bring about the 
maximum contribution to the national 
economy ensuring peace and harmony 
in industrial relations. I, therefore, 
commend my resolution for the accept- 
ance of the House. 

SHRI   CHITTA  BASU   (West  Ben 
gal): Sir, I move— •• 

That at the end of the Resolution 
the following is added namely: — 

"and to give effect to this policy, 
the   Government  should   suitably 
reorient its economic policies." 

The questions were proposed. 

 

"Traffic is human beings and be- 
gat and other similar forms of 
forced labour are prohibited and 
any contravention of this provision 
shall be an offence punishable ia 
accordance  with law." 

"No child below the age of four- 
teen years shall be     employed to 
work   in   any   factory  or  mine   or 
engaged in any other hazardous em- 
ployment." 
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SHRI V. NARAYANASAMY (Pon 
dichery): Mr. Vice-Chairman, Sir, I 
rise to support the Resolution moved 
by Sukulji. It is a vital subject 
for our times' This Resolution is for~ 
the wage structure of the employees 
of this country. Sir, we have the 
different categories of employees in 
the unorganised sector such as lab- 
our, urban and rural; and employ- 
ment of children and also in the 
organised sector such as industrial 
labour and Government servants. If 
you study the situation which is pre- 
vailing the country, you will find tnat ' 
prfor to Independence and thereafter 
who wage structure of the employee* 
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has changed.   The Wage Policy has 
been defined    by    the    international 
Labour  Organisation   as   ''Legislation 
or  Government  action   caicmated   to 
affect the level or structure of wages 
or both for the purpose of attaining 
specific objectives of social and econo- 
mic policy of the country."      There- 
fore, the wage policy of the Govern- 
ment has to keep in mind the social 
and economic background of any par- 
ticular category of workers.      If we 
go through history, prior to Indepen- 
dence the working class was neglected 
and workers  were  given  low  wages 
without taking into account product!-, 
vity and production.      After Indepen- 
dence,  attempts   were   made   through 
Five-Year Plans     to formulate wage 
structtues    for the      employees      of 
various     categories.      In   the     First 
Five-Year Plan,  1951—56 various  as- 
pects of  formulating the wage strut: 
cure were considered by the Govern- 
ment  for  the  purpose  of minimising 
the  disparity  in  the  wages  of      the 
employees.      ActuaUy    during      the 
First Five-Year Plan period   a  com- 
mittee was appointed to go into the 
question of wage structure taking into 
consideration the consequences of in- 
flationary  trends  in the country.    It 
fixed  wages   according  to  production 
and productivity and the skill of the 
labour.      While  doing that,   the wa- 
ges  of the public    sector employees, 
the wages of    Government    servants 
and the wages of the organised sector 
were  categorised.       The   need-based 
minimum    wage was  the key point 
which was considered by the Govern- 
ment with   the   sole  purpose   of   im- 
plementing   the wage policy.        But 
Sir,  it  was not     fully implemented. 
And. therefore, an attempt was made 
in the Fifth Plan, and in 1073 the Cha- 
krabortv Committee was appointed by 
the   Government and the Comrm't+ee 
submitted its Report and. was placed 
in   Lok  Sabha in 1974 .        Sir.   that 
' Chakraborty Committee went into  the 
question of the organised  labour   in 
the private  sector but it  did  not  go 
throughout -  the organised labour in 

other areas, that is public sector and 
also Government- organisations. 

Sir, the    Chakraborty    Committer 
gave valuable suggestions to the Gov- 
ernment  for     implementation.       Sir, 
the important thing is that the Chak- 
j    raborty     Committee     suggested  that 
though the organisel     sector is very    , 
small in terms of numbers, its econo- 
mic importance    outweighs     that oi 

other ectors.      It has also stated that 
the objectives of wage policy cannot 
be  realised  if  its   determination was 
left to the market    forces since free 
bargaiaing between the employers and 
well-organised   workers  may  lead  to 
the   emergence of high wage  is'ands 
and to other undersirable consequen- 
ces. It has to be recognised that eince 
the whole nation has sacrified by way 
of  taxes, etc.   all      sections of     the 
population have a share in the pros- 
perity of tlie country. The Committee 
als0 uggested the setting of a national 
wage structure.     It has further stated 
the     various.    measures    .for     the 
implementation of the wage structure. 
Sir, the Committee set out the follow 
ing objectives of a    national      wage 
wage poMcy;  (i) To ensure minimum 
wages,  not below the povertyline in 
the interests of health and efficiency 
of. workers;     (ii)  to ensure    workers 
and     employees a due share in the 
fruits  of  growth;   (iii)   to rationalise 
inter-occuoational, inter-industrial and 
inter-regional    wage differentials and 
reduce disparities in a phased manner; 
(iv)   to   eliminate   progressively 'un- 
justified   wage     differentials between 
the  drganised   and     the   unorganised 
sectors-" (iv)   to   compensate   workers 
and employees for exceptional hazards 
to health and life involved in certain 
occupations or  for    other exceptional 
disadvantages    (such as   . temporary 
terms tenure, and remote or backward 
location):  (vi) to compensate workers 
and employees -to an aopropriate de- 
gree  for rises  in  the  cost  of living; 
(vii)   to  avoid pushing up wages   to 
level as would encourage subtitutio* 
of  capital   for labour  or reduce the 
overall demand for   labour; (viii) to 
provide incentives for higher nroduc- 
tivlty  and   acquisition  of skills;  {is) 



 

to reduce wage dispute, t0 the mini- 
Bium and thus -contribute to healthy 
industrial relations; (x) to promote 
vertical and spatical mobility of lab- 
Pur and (xi) t0 remove malpracti- 
ces in the payment of wages. 

Sir, the Commtitee also gave various 
other suggestions for fixing minimum 
wages,   need-based wages.   It        has 
also    stated that   the working   class 
should be given extra allowances when 
they are working in hazardous indus- 
tries.      Sir, in the organised private 
sector it was not followed fully and, 
therefor the workers could not enjoy 
the fruits    of the    recommendations 
made by the Chakraborty Committee. 

Sir, as far as the public sector is 
concerned,   at  the initial stages, the- 
emloyees were   getting   salaries, etc. 
less   when compared   to   the private 
sector.   Therefore, it was thought that 
a Committee should be appointed to 
go into the question of the employees' 
problem relating to the wages struc- 
ture.   Therefore, the Arjun Sengupta 
Committee    was  appointed and that 
Committee also submitted its Report. 
It suggested a better line for the pay- 
ment of wagers to the employees when 
compared to the private sector.  Sir, 
the Government    also from time to 
time brought   various   measures for 
the    purpose   of   compensating   the 
workers in respect of their wages as 
per the price index.    Sir, in spite of 
all these things the Organised sector 
is getting little benefit.      I will not 
say that they have got fuller benelts 
out of it. Even in the same category 
of work   whether they   are Govern- 
ment sector or it is public sector or 
it is private sector there is great dis- 
parity in the*determination of wages 
to employees.     Sir, I would   like to 
say that the Government has accent 
the policy of equal pay for eaual work. 
When that has been accepted by the 
Government, it is very easy for the 
Government    also to   implement the 
wage policv  which   is long pending 
right from the First Five Year Plan. 

Sir, I would like to submit that the 
people only wh0 are exploited in the 
industry are ony in the unorganised 
sector. The   unorganised sector com- 
prises   of   agricultural   labour   and 
constructiin   workers.     Sir, the agri- 
cultural labour is the backbone of our 
country's development in the agricul- 
tural   field.     But,    Sir,   if you   go 
through the   statistics, each   State is 
paying minimum   wages   for agricul- 
tural    labourers     despite a direction 
issued by the Labour Ministry.   Sir, 
if you g0 to the villages, the people 
are not aware of the existence of the 
Act relating to minimum wages. They 
are not aware of the provisions relat- 
ing to the payment of wages to them, 
the hours of work and all these other 
matters.     The   people in   the rural 
areas have not been well educated in 
this   line.     Eves the   trade    union 
leaders are not approaching the area, 
approaching the rural   areas for tha 
purpose   of   organising   these people 
and educating them about their rights 
relating to labour problems. But, Sir, 
we find that   the rural   people, the 
persons who are employed in agricul- 
ture or in allied industries like car- 
pentry, blacksmithery etc.      if     you 
care to know about their conditions of 
working, you will see that their wages 
have not been fixed and the persons 
who are exploiting them are big land- 
lords and   the people   are suffering. 
The   Government   machinery   is not 
effective to implement labour legisla- 
tion in those areas. 

Sir, another area which has not been 
covered by labour legislation is the 
construction industry workers. Sir, 
in our country more than two crores 
of people are employed in the cons- 
truction industry. And those people 
have not been taken care of by any of 
the trade union leaders or even by 
the Government. Those peo-ple have 
not been given any welfare scheme. 
The hon. Minister brought forward a 
Bill to streamline the Conditions of 
work of the construction industry 
workers and a suggestion has been 
made by the Petitions Committee that 
it should be referred to a Joint Com' 
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mittee for the purpose of adding some 
more provisions in the ©ill. Sir, in 
those areas where the people are 
living below the poverty line, where 
the people are having a hand to mouth 
existence, those people should be 
given benefits under the labour legis- 
lation. Sir, even amongst the Govern- 
ment servants, there is a great deal of 
disparity between the Central Gov- 
ernment servants and the State Gov- 
ernment servants. Sir, if you go 
through the pay structure of the Cen- 
tral Government employees, you will 
find that it is better than those of 
the State Government employees. Sir, 
in most of the States therefore is 
greater demand by the State Govern- 
ment employees that they would be 
given the parity of wages with the 
Central Government employees. 

AN. HON.   MEMBER: Tamil Nadu 
has already done it. 

SHRI V. NARAYANASAMY: Sir, my 
hon. friend is saying—I did not want 
to drag in Tamil Nadu, but he has 
come in the fray—that Tamil Nadu has 
announced that they are equating 
the scale of pay of State Government 
employees and bringing it on par with 
the Central Government employees. 
Immediately after the announcement 
some of the trade union, which have 
been affiliated with the DMK party, 
they called the Chief Minister and 
Save him a very warm reception and 
praised him like anything. But next 
'day another association met him and 
they said that the State Government 
has betrayed the State Government 
employees as the benefits have been 
given to Class I officers only and 
Class HI and Class IV employees have 
been neglected by the State Govern- 
ment and the situation which Has 
been created by them is not on par 
with the Central Government scales of 
pay. The JAPTI association of Tamil 
Fadu has said that the Chief Minister 
nas betraved them and the Central 
Government pay which has been 
announced for Class ITT and Class IV" 

employees is not on par with the pay 
of the Central Government employees. 
The saddest part of it is, the money 
that they are getting by way of 
allowances—that is, the differential- 
is paid to them in the form of savings 
bands. They are not getting it in 
cash;      it      is being      paid      to 
them in the form of savings 
bonds. The employers had hop- 
ed that it will be paid to them in 
cash. But that is not so. Therefore, 
my friend cannot take the credit that 
Central Government scales of pay have 
been announced by the State Govern- 
ment. Then, bonus has not been 
announced by the State Government 
of Tamil Nadu as it is given by the 
Central Government. Apart from 
that, there are other States, like West 
Bengal, which have not been paying 
any bonus to the State Government 
employees on par with Central Gov- 
ernment employees . . . (Interrup- 
tions). 

SHRI SUKOMAL SEN (West 
Bengal): He should know before he 
speaks... (Interruptions). 

SHRI V. NARAYANASAMY: Why 
are you gettisg agitated You can re- 
pudiate. .. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): Your name 
is there! you can reply when you 
speak. 

SHRI SUKOMAL SEN: Why is he 
bringing in the names of the States? 

SHRI V. NARAYANASAMY: I am 
saying about the National Wage 
Policy. Some States are giving these 
wages; some are not. The West 
Bengal Labour leaders go to Bihar to 
Rajasthan and say that the State 
Government employees •should be 
given bonus, the scale of pay, the 
allowances on par with the Central 
Government. But in their own State, 
the scale of pay given is not on par 
with the Central Government 6cale. 
They go On propagating in other 
States that it should be given. In 
most of the   Congress-ruled   States, 
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bonus is given to the employees on 
par with the Central Governmtnt, but 
it is not the   case with   opposition- 
ruled States.     Take the case of Andh- 
ra   Pradesh.     They are   not giving 
bonus to the State Government em- 
ployees on par with the Central Gov- 
ernment.   This leaves an  impression 
in the minds of the workers, the Gov- 
ernment   servants, the   employees of 
the public sector units, that wage po- 
licy has not been implemented in full 
in all the State uniformly.   The main 
object of it is that when the     Na- 
tional Wage Policy is announced,     it 
should  be uniformly implemented in 
all the States and the Central Gov- 
ernment should see to it that it is fully 
implemented in all the states.     I am 
not saying that all the Congress-ruled 
States      give     the      Central    Gov- 
ernment     pay scales.     I     am    not 
saying   that.       Nor,   1   am   saying 
that in all the opposition-ruled States, 
this policy is not being implemented. 
We are only pleading here that the 
National Wage Policy to  be  formu- 
lated by the Government should be 
uniformly    implemented so that the 
employees get benefits as are available 
to the Central Government employees. 
Ml        the      employees, whether  in 
he    unorganised sectors,    or    those 
working in the rural sector, whether 
 Government  service  or in public 
ector units, should get the benefit if 
Jational Wage  Policy announced by 
he Government 

With these words, i support     the 
tesolutionv moved by Shri Sukulji. 

SHRI SUKOMAL SEN (West Ben- 
al): Mr. Vice-Chairman, Sir, at the 
eginning I just want  to make      a 
ttie correctoin t0 what my esteem- 
I  colleague  has' said.      In      West 
engal,     the Government employees 
■e getting bonus of 27 days.      Not 
ily they got it this year but they 
)t it    last year   also.   About   pay 
ale   after    the    new revision, the 
ale of pay of the State Government 
iployees in West Bengal is   much 
»her than the revised scale of pay 
the Central Government employees, 
s is for record, and my friend can 
rify it. 

Now, speaking on the Resolution 
moved by Shri Sukul, I want to 
make a little verbal amendment. 
While he said; "Having regard to the 
fact that although Government has 
enacted a number of labour welfare 
laws..." I want to add here... 
"along with a number of anti-labour 
laws" Then it will be complete. 
Otherwise, as it is, it remains incom- 
plete. Mr. Sukul himself knows 
because he himself was arrested un- 
der the MISA which was anti-labour 
and against the trade unions. 

This Resolution, on the face of it, 
appears to be a very good Resolution. 
But I wonder why Mr, Sukul, who 
belongs to the treasury benches, has 
come up with this Resolution at this 
juncture. Our country got Indepen- 
dence 42 years back. For practically 
this entire period except for a 
brief spell of two-and-a-half years, 
the Congress Party has been ruling 
the country. Sir, the Constitution 
was enacted in 1950. There are se- 
verai articles in the Constitution 
concerning the working class. My 
friend, Mr. Sukul, has quoted article 
43, under the Directive Principles of 
State Policy, which talks about a 
living wage for the worker®. I am 
not going into the details. Mr. Sukul 
has already quoted it. There Is 
article 41 which enjoins upon the 
State to secure the right to work to 
its citizens. Article 39(a) says that 
the citizens should have the right to 
an adequate means of livelihood. 
Article 39(d) talks about equal pay 
for equal work. There are many 
other articles under this Chapter, the 
Directive Principles of State Policy, 
which have not been acted upon as 
yet. 

Mr. Sukul, my esteemed friend, who 
has moved the Resolution, would 
be summing up the discussion at 
itha end. Therefore, I would put 
some questions to him now. Hl8 
party has been ruling the country for 
the last forty-tw0 years. What stood 
in the way of his Government 
in implementing the provisions of the 
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Directive Principles of State Policy 
enshrined in the Constitution? What 
prevented the ruling party from im- 
plementing them? Wh0 stood in the 
way? I hope Mr. Sukul would ra- 
ply to this at the end of the debate. 

As I said, I was wondering why Mr. 
Sukul has moved this Resolution at 
this juncture. I think, perhaps, this 
has been done with an eye on the 
ensuing elections and to confuse the 
working people in the country, the 
working class in the country, that a 
ruling party Member is shedding tears 
for the working class which is suffer- 
ing at the hands of the Government. 
(.Interruptions) It -is nothing but 
another piece of election propaganda. 

SHRI P. N. SUKUL: Mr. Sukomal 
Sen, INTUC is still the largest union 
in the country, 

SHRI SUKOMAL SEN; I know. It 
is yet another piece of election gimmick 
and nothing else. Even then, since 
the wording of the Resolution is very 
good, I would like to say something 
on it. 

Sir, as far back as in 1957, the 
norms for a need-based minimum 
wage were decided upon by the tri- 
partite labour conference. It was 
only ten years after Independence. 
At that time, when the norms were 
decided, it created, it roused, hopes 
among the working class that they 
were going to get justice after they 
had suffered at the hands of the 
British. It was an agreed formula. 
But who torpedoed it? It was not 
any other Government. It was the 
Congress Government which torpedo- 
ed this formula, this decision. The 
Government said No; we are not 
bound by the norms laid down by the 
tripartite labour conference; we are 
not going to implement it; it is not 
possible. Since then, since 1957, the 
working   class   has been   repeatedly 

demanding, relentlessly demanding, 
implementation of these norms, agreed 
upon, for a need-based minimum 
wage. 

What is the position now in regard 
t0 the wage structure of the work- 
ing class?     There is no national wage 
policy in the    country.      Why?     In 
the tea gardens there is a particular 
type:     of wage  structure.      In the 
jute  industry  there  is  another  type 
of wage structure.      In  the textile 
indusry there is yet another type of 
wage structure.     Then, in the public 
sector, there is some other wage struc- 
ture.     Even in the public sector-not 
to speak of the private sector—there 
is no uniformity in the wage structure. 
Indian Airlines  will    get something 
and Air India will get something else. 
Two divisions     have     been created, 
one for the ONGC and another     for 
Coal India.     Yesterday,     Coal India 
agreements were announced by    All 
India Radio and television.     In the 
wage revision of ONGC and     Coal 
India there is a lot of difference. So, 
there is no rationale in formulating 
wage  structure in  different sectors. 
How is wage structure fixed in our 
country?     It is fixed mainly on    the 
basis of the bargaining    strength of 
the working     class of a     particular 
sector.     It depends upon the strength 
of the trade union.     If the    bargain- 
ing   power of   that trade   union   is 
strong, then    the    authority submits 
and they get higher wages.     If the 
workers are divided into multiplicity 
of     unions,     if they are weak, not 
properly   organised, they   get lesser 
amount of wage and their wage struc- 
ture will also be weaker.      Look at 
the unorganised    sector.      Hers the 
workers work for more than 8 hours 
sometimes   10 to l2 hours and what 
is the wage structure?      It is much 
less than any other sector.     So, there 
is no uniformity in the wage  strut 
ture.      There is no  attempt on the 
part of the Government to brine uni 
formity in the wages of the working 
class,, workers  working   in   differents 
sectors.     When    'they 'go on strik 
they  suffer victimisation, they suffe 
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torture at the hands of the Govern- 
ment or the authorities whether it is 
the public sector or private sector. 
After all this torture, some amount is 
given to them; otherwise not. 

Coming to the sector of the Govern- 
ment employees, what is the situation? 
There is a lot of difference between 
the Central Government and the State 
Government employees' wage struc- 
tures. About State Government em- 
ployees the responsibility lies with 
the State, I agree, but the Gov 
ernment of India has the responsibi- 
lity of laying down certain norms; 
certain principles. If necessary, 
they have to finance the State Gov- 
ernments also. Central Government 
employees are getting different wage 
structure and State Government 
employees are getting different wage 
structure. Among States also thero 
are different wage structures. In 
Bihar they get something, in Orissa 
they will get something else and in 
U.P. they will get still something 
else, although their nature of work 
is the same, they do the same work. 
I would like to ask, what has the 
Government done in the last 40 to 42 
years to bring uniformity in the pay 
structure of these employees in the 
Government sector? I am not going to 
repeat for the public sector. There 
is no attempt on the part of the 
Government to fix certain uniform 
principles, uniform norms. Norms 
should be the need-based. What is 
the need? That was calculated by 
the Indian Labour Conference keep- 
ing in view the specific Indian condi- 
tions, but those recommendations of 
the Labour Conference were not ac- 
cepted by the Government. That 
is why no industry in the country is 
going to accept when the Government 
is denying to accept. Wh0 will ac- 
cept it? So* this is the position 
about the wage structure in our coun- 
try. 

About minimum wage, there have 
been Minimum Wage Acts enacted in 
different States for the workers. 
What is the position of the Minimum 
Wage Art?     Take for instanes 
the 

agriculture sector. Minimum Wage 
Act has been enacted for this sector 
in almost all the States. Despite 
these laws there are many States, 
particularly the Congress (I) ruled 
States—our Labour Minister comes 
from Bihar in Bihar itself—the Mini- 
mum Wage Act is not implemented 
for the agricultural labour. There 
is certain minimum wage fixed, but 
the agricultural labour does not get 
it. Even the Government does not 
have the political will to implement 
it. They have no will t0 do it be- 
cause the landlords, the vested in- 
terests oppose it- This is what' is 
going on in our country. Until and 
unless Governmentg takes some con- 
crete steps, the position cannot be 
rectified. There is no remedy un- 
less the Government has the political 
will. Our Constitution has given us 
every thing. The Directive Princi- 
ples have given us every thing. What 
we want is that somebody should be 
there to implement the Directive 
Principle provisions. Who will im- 
plement that? The Government at 
the Centre should implement it. They 
should direct the State Governments 
to do 60. Neither the Government 
of India is doing it, nor are they 
overseeing whether the State Govern- 
ments are actually implementing these 
aspects of the Directive Principles. 

Mr. P. N. Sukul has spoken about 
adequate means of  livelihood, equal 
pay for equal work etc. Every 
thing remains on paper. What is 
the right to work? In our country, 
the figures dished out in Parliament 
by the Government itself indicate 
that there are 3.5 crore unemployed 
who have registered their names in 
the employment exchanges which are 
mainly in the urban areas. This is 
the number of those who have regis- 
tered their names. So in our 
country 3.5 crores are unemployed in 
the urban areas. What is the con- 
dition in the rural areas? According 
tto the Planning Commission figures 
In the rural areas also there are 
more than 6 crore unemployed. That 
is as under astimation.    But even 
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according to Government figures, both 
in the urban areas and rural areas, 
•bout 7 crore people are unemploy- 
ed. This is the result of 42 years 
of Congress rule in the country! This 
is the Government figure. The 
unofficial figure may be 9 crore or 10 
crore or even more also. 

Then how is the figure of unem- 
ployed computed? Who is unemploy- 
ed? An agricultural worker in a 
village gets job for only 120 days or 
140 days in a year of 365 days. He 
is treated as employed and as having 
a gainful employment. That means 
even under-employed are counted as 
employed. This way the figures are 
computed. Even then the Planning 
Commission comes out with tre figure 
that in rural areas, 3.5 crore are un- 
employed. The actual figure is 
much more. So the Government 
has failed there also. 

Then as regards securing work to 
the people, there also they have failed. 
The trade unions in the country have 
been repeatedly demanding that the 
right to work should be a funda- 
mental right, that right to work should 
be guaranteed to all citizens. It is 
the responsibility of the State to 
provide work to all citizens. But 
our boys do not get work. As a 
result what is happening? Crime, 
unlawful activitiese, antisocial activities 
are on the increase throughout the 
country. if a young boy does not 
gist a job and if he has no source 
oi livelihood, he will commit theft 
or daeoity or indulge in anti-social 
activity. That is what we are wit- 
nessing today. And this is the result 
•S tha poliey of this Government. 

So unless the Government changes 
this policy basically, nothing will 
happen. The trade unions have re- 
peatedly demanded, "all right, if you 
are not able to provide employment 
to a boy, you give him unemployment 
allowance". That too has not been 
.heed -to.     When   the West    Bengal 

Government decided to give unem- 
ployment allowance to Unemployed 
people who had registered their names 
in the employment exchanges for 
at least five years one erstwhile Fin- 
ance Minister of the Union Govern- 
ment who was thrown out and who 
then resigned from the Congress— 
that man comes from Bengal—while 
delivering his budget speech ridicul- 
ed the measure by saying "these are 
, populist measures". In different 
countries in the West—in England- 
France, West Germany and some capi- 
talist countries—the provision about 
unemployment Allowance is there. A 
man who has the fundamental right to 
live. How will he live? Either 
you give him some job or give him 
some allowance to live. Otherwise 
all that he is going to d° 
is to take to stealing, commit- 
ing daeoity or some other anti-social 
activity. Else what is left for him? 
So the Government has failed to pro- 
vide minimum benefits to unemployed 
boys and girls of our country. So, 
this is a failure of the Government 
which has been continuing in this 
country for the last 42 years except 
for a short break of one and a 
half years. So, this is the achieve- 
ment of the Government. 

Sir, now about equal pay for e«.ual 
wotk. In the same region, in the 
same town and in the same urban 
complex where there 'are two diffe- 
rent factories, they are paying two 
types of wages. Equal pay for equal 
work has not been accepted even 
in Government * departments though 
this principle is enshrined in the 
Constitution. Then what is the sanc- 
tity of the Constitution? The Con- 
stitution was adopted in 1950 and, 
evert 39 years after its adoption we 
have not been able to ftnplement even 
the nominal provisions of the Consti- 
tution. That is what this Govern 
ment's achievement is. Sir, I do 
not want to dilate anymore. Only 
I would like to say that it is now 
time for the-Government-to act. How 
far -they will act, I do not know, 
but it is time to act. 
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Sir, 'while concluding i would like 
to say that on the industrial front the 
Government has totally failed to pro- 
tect the interests of the working class. 
"Victimization is  rampant,  victimiza- 
tion  galore    whenever    the working 
class    goes on strike—and whenever 
they  pressurize  the  management or 
the Government, both the Government 
and the  managements      come  down 
heavily on the working class.   Their 
bargaining power is sought to be cur- 
tailed.      On the  one  side you are 
not able to protect them and, on the ' 
other,     whenever they go in for a 
strike or for a certain action, you come 
down upon them with heavy repres- 
sion.     This is what the Government 
is  doing.      I  have     suggested that 
some amendment should be there to 
the anti-labour laws.      There  are a 
number of laws which have been en- 
acted by the Government and which 
go directly against the working class. 
The Government has a proposal even 
to amend the Trade Unions Act, and 
in what way?     Not in favour of the 
working class but against the interests 
of the working class.     Sir, the Trade 
Unions Act was passed in 1926 when 
we were not born.      It was passed 
during the British regime.      It was 
earned by the working class through 
their   blood   and  sweat.       Now   this 
Government of an independent coun- , 
try is    going to amend the     Trade 
Unions Act in a way that  will not 
protect the interests of the working 
class,  which will     not promote the 
interests of the working class but will, 
on the contrary, curb the rights which 
are     already being enjoyed by     the 
working class.      So, this is the achie- 
vement of this Government.     There- 
fore, Sir, the Government should see 
that these    enactments      which      go 
against the, working class are  imme- 
'diatelv revoked. 

Sir, I come to the last point now. 
The Central Government appointed 
the Fourth Pay Commission and, after 

the recommendations of that Pay 
Commission, the pay scales of the 
Central Government employees were 
revised.      It is-good, it is a welcome 

feature.      Although their aspirations 
have not been fully fulfilled, to     a 
certain extent they have been fulfill- 
ed and they got higher wages.     Then 
what was the position?      Sixty lakh 
employees of the State Governments 
throughout the country said that they 
were  doing the  same work.      What 
is the  difference     between  a  clerk 
working in a Collectorate in a State 
Government  and a clerk working in.- 
the Income    Tax Department or     ft 
Post Office?     Fundamentally there is 
no difference.      But,     after the re- 
vision of the Central   employees' pay 
scales, the State Government emplo- 
yees started  getting  pay  lesser than 
the Central employees, although they 
are also doing the same type of work. 
Then what happened?     There was a 
strike demanding    wage parity with 
Central employees.     And what hap- 
pened in the different States?     They 
came down on them with heavy re- 
pression.      There were several Chief 
Ministers, even of Congress (I)-ruled 
States—I met     some  of them—who 
said, "Yes, their demand V justified, 
but what can we do?     We have no 
funds.      We are      short of    funds. 
The  Central Government  can   do it 
because they can    mobilize resources 
through taxation.'     Yes, it was done. 
Postal charges    were hiked,  railway 
fares were hiked and the money that 
was thus mobilized was used for the 
implementation    of the recommenda- 
tions of the Fourth   Pay Commission 
in respect of the Central employees. 
The Chief Ministers asked, 'Where fib 
the     source of money for us?' True, 
the Central Government's responsibi- 
lity is there to give more money to 
the State Governments so that wage 
parity  is brought  about.      But the 
Central    Government failed    in thte 
direction.     This was raised in Parlia- 
ment several times.      The Organisa- 
tion of State Governments* Employees 
represented     to  the Ninth  Finance 
Commission    that    the    Commission 
should come  out with develoution of 
more funds for the State Governments 
so      that     the State    Governments 
would be in     a position     to     bring: 
about a     wage     pertty. 

365      Resolution re. formulation  [28 JULY  1989]   Comprehensive National       366 
°f  a  Wage Policy 



367    Reasoutionn re. formulation [ RAJYA SABHA]   Comprehensive National 368 
of 'a Wage Policy 

[Shri Sukomal Sen ] 
It ia not only the parity ih   wages, 
but parity in allowances also.    Take 
for instance the Dearnesg Allowance. 
The   Central Government hag a for- 
mula for   granting   Deafness    Allo- 
wance to its employees!    Now, why 
do they demand higher Dearness Al- 
lowance?      They    demand    because 
prices are rising.   How are the prices 
rising?    They are rising because    of 
the policy of the    Central    Govern- 
ment not because of the policies   of 
the    State   Governments.   It is   not 
because  of the policy of. the    Bihar 
Government that the prices in Bihar 
are rising.    It is not because of   the 
policy of the UP   Government   that 
the prices °f   potato    are   rising   in 
Uttar Pradesh.    It is as a result    of 
the fiscal policy of the Central Go- 
vernment that the.prices are pushing 
up throughout the country.   If for the 
price rise the    Central   Government 
employees get Dearness.    Allowance, 
why can't the State Government em- 
ployees get?    But who will bear the 
initial burden?   Here the Central Go- 
vernment says it is up to the State 
Government to see.    The State    Go- 
vernment is not responsible for    the 
price rise.   The Central Government, 
which is responsible for it, must come 
forward to bear the burden.    Is    it 
not the responsibility of the   Central 
Government to come up with finan- 
cial aid to the State Governments for 
giving DA to the State Government 
employees as they are giving to their 
Own employees?    The Central     Go- 
vernment has failed in this respect. 

Same is the case in regard to 
bonus. The Central Government is 
paying bonus to its employees. It is 
very good. After the Bonus Act was 
passed, we from the trade union 
movement demanded " vociferously 
that if the industrial workers can get 
bonus, the Government employees 
tdo are entitled to it. The Central 
Government ultimately came down 
and gave bonus to the Central Go- 
vernment employees. But why not 
t0 the State Government employees? 
But the question ie how many State 
Governments We able to give bonus 
to Its employees?   Say, West Bengal 

Government, say Uttar Pradesh Go- 
vernment, say   Kerala   Government. 
Some four or five State Governments 

are in a position to give bonus    to 
the State    Government    employees. 

Other state Governments have    re- 
fused to give bonus on the plea of 

paucity of funds.   Hasn't the Central 
Government responsibility to come up 

and aid the State Governments    so 
that they are also in a position     to 

give  bonus to their employees?  The 
Ninth Finance Commission has    this 

responsibility; the Central government 
has this responsibility;     but none of 

them is discharging their responsibility 
to the State Government    employees. 
As a result, a great disparity has been 
created between the wage    structure 

at the Centre and the wage structure - 
at the States.   So, what I would like 

to say is that this chaotic and anarchie 
condition in the wage structure     of 
the country, in the condition of   the 

working class of the country whether 
it is in the private sector   or in the 

public sector  or in the   Government 
service has crept as a result of the 

policy followed by the Government of 
India for the last 42 years. 

So, while concluding I would only 
demand that this Government should 
make     an attempt to     immediately 
change its fiscal policy, their    policy 
towards the working class and   their 
policy towards the employees.    The 
difference between the Centre     and 
States in regard    to their employees 
should be removed and rectified and 
their policy should    undergo a basic 
and fundamental change.     But,  Sir, 
we have the experience of the last 42 
years.   With this experience we have 
come to the conclusion that this Go- 
vernment is not in a position to effect 
the basic change in their    economic 
policy or in their policy towards the 
working class or towards the agricul- 
tural    labour or    the Poor common 
man.    So, the only remedy is    that 
thig Government   should    go imme- 
diately.    A new Government should 
take over.   A new Government   can 
only implement a fundamentally and 
basically different policy whi«a will 
really benefit the working class   of 
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the country and will really improve     , 
the conditions of. the people of the     . 
country,   i hope in the ensuing elec- 
tions our countrymen will    elect    a     j 
new Government which will    follow 
a fundamentally and basically chang- 
ed policy having a radically different 
economic policy towards the working 
class. 
4.00 P.M. 
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DR. VIJAYA MOHAN REDDY 
(Andhra Pradesh): The flight in India 
of the working people is to protect 
their real wages. Their wageB are 
falling, because the value of the rupee 
is falling. The entire development 
burden is shifted to the shoulders of 
the working people,, to the shoulders 
of the farmers. That is why there is 
such a difficult situation where every- 
body laments but nobody is in a 
position to suggest any concrete solu- 
tion. After independence, the Direc- 
tive Principles have set out that there 
shall be no concentration 0f wealth 
and concntration of productive forces 
in the country. But unfortunately 
what We have seen is the policies fol- 

lowed have led to the greatest con- 
centration of wealth and the greatest 
concentration of productive forces in 
a very few hands. That is why today 
we are not  in  a position to suggest 
any solution to the problems of the 
suffering working class. Their mini- 
mum, basic, needs have not been met: 
foodt clothing and housing. We are 
not able t0 provide these minimum 
basic needs to more than 50% of our 
population. Which is this 50% of 
the population? It comprises the 
people who are the backbone of our 
Indian civilisation, who are the back- 
bone of our productive forces. And 
it is they who are suffering today. 
If you go to the fields, the person 
who is really sweating out on the 
fields gets nothing even when 
he is working for hours and 
hours. When you talk of a mini- 
mum wage, it does not mean 
anything to him because he is no 
more than a slave labour in the 
village. There is no security for him; 
he has no holiday from work; he has 
to work and he has to sleep in his 
landlords house to be available at 
the beck and call of his landlord, 
whether it is 2 o'clock or 3 o'clock 
in the night. This. is the state of 
affairs obtaining in the villages. And, 
Sir, what about the other workers? 
After them the weaving community 
has the largest number of workers. 
You know what their plight is. Their 
lot is nothing better than that of the 
agricultural workers. So is the case 
with the construction workers. I be- 
long to a district from where lakhs 
and lakhs of workers are migrating. 
The contractors put them in some 
vehicles and send them away and they 
are given some gruel. While taking 
them, they give them some amount. 
But while sending them back, they 
are given nothing, but are simply 
kicked out. Accidents and deaths take 
place and all the compensation bene- 
fits are knocked off by somebody else. 
But the actual workers do not get 
anything at all. But these are the 
persons who have constructed our 
roads, these are the persons who have 
constructed our bridges and these are 

 



 

[Dr. Vjaya Mohan Reddy] 
the pers(ms who form the backbone of 
the so-called Green Revolution and 
the so-called progress that India has 
made on the manufacturing side. So, 
this is the tragedy of the situation. 
That is why my friend, Mr. Sukomal 
Sen, tried to go through the 
clauses of the Resolution and ■ 
he was not able t0 convince him- 
self as to how these provisions in the 
Resolution could be put into practice 
unless the total system itself is chang- 
ed. That is why an amendment has 
been given by Mr. Chitta Basu. The 
entire scheme has to be changed and 
there is no other way out. 
Now, in the organized sector, what 
are they fighting for?   After all, the 
value of the rupee hag come    down 
t0 ten paise and,   compared   t0   the 
dollar, it is so much less.    A dollar 
is equivalent to Rs- 16.50  That means 
if what we produce is to go abroad, it 
hag to go cheap and, therefore,   our 
producers cannot get   even a subsis- 
tence amount.    Our economy is such 
that black money to the tune of forty 
thousand crores is generated, as has 
been stated by Mr. Sathe, and    cur 
corporate sector evades     taxes each 
year to the tune of twenty thousand 
crores of rupees!  If this is the type 
of system or set-up that we    have, 
can we find    any solution at     all? 
Everything is a myth and everything 
is only a palliative.    Everything    is 
just done t0 arrive   at some agree- 
ment which, we all know, is not" going 
to be honoured.    The doctors' strike 
recently lasted 48 days because   the 
1986 agreement was not implemented. 
Like that, there is the case of     the 
sugar workers.   They had two wage 
boards in thirty years and the wage 
board is cutting into their present in- 
comes.   That is why they are coming 
out with agitations.    Real wages a

re 
falling.    Prices are going up. Deficit 
financing and inflation are causing a 
terrific spiral of prices.    People can- 
not get anything for their money. As 
a medical man, I cannot prescribe any 
balanced    diet    for   any   individual 
which can come to fifteen or twenty 
rupees.    Some  of  our friends  from 
Assam were telling that the tea plan- 

tation workers are getting just four 
Or five rupees and some of the agri- 
cultural workers in Bihar are getting 
the same amount.    The workers   are 
living in shovels and     there is     no 
housing programme at all for      the 
workers.   Even the shipyard workers, 
whose union is one of the oldest or- 
ganised unions, do not have any hous- 
ing and how can they live in cities 
paying   heavy     rents?    The     entire 
salary is not enough to pay the reni. 
This is the pitiable position.    That is 
why we are running after a solution 
and solution evades us.    India is be- 
coming poorer.    Not only India's po- 
tential market is    shrinking because 
the people are becoming poorer. When 
the Indian market is shrinking, defi- 
nitely all the tall talk that there has 
been 7 per cent growth in industry 
cannot be believed.    You are    only 
assembling things,    but not actually- 
manufacturing things.     Our produc- 
tion is going down.   And it has to go 
down simply because the indian mar- 
ket cannot take this produce.     The 
external market prohibits and    tries 
to create protective barriers   for   its 
own goods.   That is why we are in a 
terrible crisis.    Nothing short 0f    a 
complete    overhaul    of the   existing 
system hag to take place in our coun- 
try.    A second, revolution,  economic 
revolution, has to take place in   the 
country, in the   words   of   Mahatma 
Gandhi.'   One was political revolution 
to win freedom.    Second ig economic 
revolution that has to take place. Not 
'only the parties but also the indivi- 
duals who stand for the present sys- 
tem shall be overthrown and people 
will march forward to a stage where 
there is a living wage where a wor- 
ker can proudly Say 'I am the person 
who is developing the country, I am 
the person who is the producer I am 
the person whose technology improves 
our production    capacity,  I  am    the 
person who is the best'.    An    Indian 
worker could not be compared to any 
other worker   because   his   capacity 
to produce was the best in the world. 

That is why I agree, Sir, with what 
Comrade Sukomal Sen stated that the 
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system has to be overthrown. Then 
only we can go forward and try to 
implement what are the provisions 
which Mr. P. N. Sukui has tried to 
put through his Resolution. 

I support the Resolution, Sir, and 
the amendment. 

Thank you very much. 
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economic organisation or in any- 

other wayi to all workers agricul- 
tural, industrial or otherwise, work, 
a living wage, conditions of work 
ensuring a decent standard of life 
and full enjoyment of leisure and 
social and cultural opportunities 
and, in' particular, the State shall 
endeavour to promote cottage in- 
dustries On an individual or co- 
operative basis in rural areas." 

 

Haying regard to the 'act that 
although Government have enacted a 
number    of   labour    welfare    laws. 
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Resignation by a member 

THE DEPUTY CHAIRMAN; I have 
to make an announcement, i have to 
inform Members that hon'ble Chair- 
man,, Rajya Sabha, haE received a 
letter dated July 28, 1989, from Shri 
Shamim Hashmi, a Member represen- 
ting the State of Bihar, resigning his 
Beat in the Rajya Sabha and the 
Chairman has accepted his resigna- 
tion with effect from today July 28, 
1989. 

 

 


